
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE BENCH, PUNE 

Original Application No, 46 / 2018 

Joint Forest Management Committee . Applicants 

Principal Secretary, 

Revenue & Forest Dept. (Forest) & Ors. .. Respondents 

Serial Particulars Page No. 

No. 

1. Comments in the form of Affidavit to the Reply dated (82 

09/02/2021, filed by Respondent No. 13, Bhagwan

Shri Rushabhdev 108 Ft. Vishalkay Digambar Jain 

Murti Nirman Committee 

2. 783 790 Annexure A/A-1 

Voter registration details of both Dr. Pannalal 

Papdival and Mr. Sanjay Papdival showing voter 

registration at Paithan Assembly Constituency, 

Aurangabad 

3. 
Annexure A/A-2 791 792 

Authority Letter by Dr. Pannalal Papdival dated

01/10/2015 showing his address as. Paithan, 

Aurangabad 

4. Annexure A/A-3 793 806 

Government of Maharashtra GR dated 05/ 10/2011 

mandating local membership in formation of Joint 

Forest Management Committee 



5 
Annexure A/A-4 807 815 

Handbook on Joint Forest Management Committee 

by MoEF mandating local membership in Joint Porest 

Management Committe 

OAnnexure A/A-5 816-820

Copy of the resolution of the former Joint Forest 

Protection Committee (JFPC) dated 28/02/2002 
removing Dr. Pannalal Papdival as the Vice President 

of JFPC 

821 822 Annexure A/A-6 

Government of India guidelines dated 07/10/2014 

for diversion of forest land for non - forest purpose 

exemption from obtaining prior approval of Central

Govt. under Forest Conservation Act, 1980 for 

exccution of temporary work in forest land 

Pune 

Date: 11/09/2021 S.K adha 
Reg. No.V 

EMAHI17 
2014 

oce A ulka 

Aniruddha S Kulkarni 

Advocate for the Applicants 

14, Rambaug Colony, Agasti,

Paud Road, Kothrud, 

Pune 411 038 

Mobile No. 90287-36209 
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मतदाता सूचना/Voter Information

रा
य/State Maharashtra

िवधान सभा िनव�चन �े�/Assembly
Constituency

Paithan

नाम/Name प�ालाल बालचदं � पापडीवाल �

Pannalal Balchand Papadival

�लग/Gender M

पहचान प� �माकं/EPIC No JSF1111509

िर(तेदार का नाम/ Relative's Name बालचंद � पापडीवाल �
Balchand Papadival

भाग स)ंया/Part Number 264

भाग का नाम/Part Name Hatai Galli Paithan V Itar

मतदाता �माकं/Serial No 704

मतदान क* +/Polling Station Sanitary inspectors office Municipal
council Paithan

मतदान की तारीख/Polling Date Currently no election scheduled.

मुि+त ितिथ/Printed On 13-07-2021 21:29:18

Note 1 : This output is computer generated and is provided only for the information to the voter.

Note 2 : This is not an identity document.
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मतदाता सूचना/Voter Information

रा
य/State Maharashtra

िवधान सभा िनव�चन �े�/Assembly
Constituency

Paithan

नाम/Name सजंयकुमार प�ालाल � पापडीवाल �

Sanjay Kumar Pannalal Papadival

�लग/Gender M

पहचान प� !माकं/EPIC No JSF1111665

िर)तेदार का नाम/ Relative's Name प�नालाल � पापडीवाल �
Pannalal Papadival

भाग स*ंया/Part Number 264

भाग का नाम/Part Name Hatai Galli Paithan V Itar

मतदाता !माकं/Serial No 706

मतदान क+ ,/Polling Station Sanitary inspectors office Municipal
council Paithan

मतदान की तारीख/Polling Date Currently no election scheduled.

मुि,त ितिथ/Printed On 06-07-2021 21:54:38

Note 1 : This output is computer generated and is provided only for the information to the voter.

Note 2 : This is not an identity document.
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Bhagwan Shri Rushabhdev 108 Ft. Vishalkay 

Digambar Jain Murti Nirman Committee, Mangi 

Tungi 

Post. Mangi Tungi, Tal. Satana, (Nashik) Maha. – 423 302  

(02555) 286523 

 

1/10/2015 

Authority Letter 

Bhagwan Shri Rushabhdev 108 Ft. Vishalkay Digambar Jain Murti 

Nirman Committee, Mangi Tungi by this letter authorises, Shri. Sanjay 

Pannalal Papdival, age 51 years, R/at. Paithan, is hereby given all powers 

on behalf of the committee regarding Rushabhdev Murti Nirman works 

at Village Bhilwad. He is being appointed for the said works.  

Shri. Sanjay Pannalal Papdival is a committee member and is national 

general secretary of the committee. He will do Forest Proposal and other 

allied works.  

 

Authority Letter Given by 

 

   Sd/-        Sd/-  

Dr. Pannalal Papdival           Svastishri Ravindrakirti Swami 

  (General Secretary)          (President) 
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Joint Forest Management: A Handbook

Project Director

	 Dr. D K Sharma, IFS

Team Leader of PMC

	 Mr. Abhijit Ghose, IFS (Retd.)

Project Consultant

 	 InsPIRE Network for Environment

JFM Expert Team

	 Ms. Gitika Goswami (Expert of Participatory Planning & Assessment & PRA)

	 Mr. Chetan Agarwal (Expert of Participatory Planning & Assessment & PRA)

Disclaimer: 
While preparing this manual every effort has been made to follow the existing JFMC provisions. However while adopting / 
modifying this Manual state concerned should carefully examine the provisions.
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Joint Forest Management 
A Handbook

For Front Line Staff of Forest Department & JFMC members

Published by

Ministry of Environment & Forests

Under

JICA funded project  “Capacity Development 
for Forest Management & Training of 

Personnel”, ID-P199
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Who Should Use this Handbook?

This book would be used as a reference book for carrying 
out JFM activities in the forest villages by the front line 

staff of the Forest Department, Joint Forest Management 
Committees and Eco-Development Committees
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CHAPTER 2

Joint Forest Management Committee / Eco-development Committee 

2.1	 What is a Joint Forest Management 
Committee

A Joint Forest Management Committee ( or JFMC 
in short) is a democratic, decentralized and transparent  
local institution of forest and forest fringe dwelling 
communities, that is part of the Gram Sabha  fully or 
partially and set up as per the provisions of applicable JFM 
rules/guidelines of the state.

 Typically, there is one JFMC in one revenue village. 
However in special situations, e.g. historical collaboration 
between neighboring villages, or where it doesn’t make 
sense to divide the forest, a JFMC may cover two or more 
villages.   On the other hand, especially in tribal areas, 
there may be situations where one village may have several 
dispersed hamlets, JFMCs may be set up at sub-revenue 
village or hamlet level.

2.2 	 What is an Eco-Development 
Committee

An Eco-Development Committee (EDC) is similar to 
JFMCs, but meant for villages in Protected Areas and their 
buffer zones. 

Their setup, working, role, responsibilities, powers, 
funds etc. are as per the state level orders.

Their area of operation is restricted to protected Areas, 
and forest and non-forest areas near protected areas.  EDCs 
are set up with twin objectives – to protect wildlife and 
other biodiversity, and also undertake eco-development 
activities in the villages. 

As their setup and operations are similar to JFMCs, the 
guidance in this Handbook can be utilized for setting up 
and facilitating EDC operations as well. 

2.3	 Rationale for JFMC/EDCs 
These JFMCs/EDCs are constituted so that:

The investment climate in forestry sector is enhanced ff
as rural communities participate in forest protection 
and management.
Rural communities are equal partners in the ff
protection and management of forests
They control the management of forest lands and ff
community lands by both members and non-

members.
They get a say in the objectives of management of ff
their local forests
They are motivated to contribute their time, effort ff
and knowledge via the mechanism of the JFMC/
EDC and their representatives in the Executive 
Committee to protect and manage the forest.
They derive direct benefits from sustainable use of the ff
forest
They get a significant share in the returns from timber ff
both for self-use, as well as for reinvestment in the 
forest.
To develop local leadership for bigger role in futureff

In this way the interests of local communities, forest 
departments and overall goal of forest management and 
conservation are served.  

Facilitators should have an open discussion with the 
local communities on these aspects, record any concerns 
and try and address them to the extent possible.

2.4 	 JFM Contexts 
There are a variety of JFM contexts that a community 

and forest staff can face. These may include: 

An area with a high-functioning JFMC ff
An area with an inactive JFMCff
An area with a history of past or current locally ff
initiated  protection system
Area with other forest protection management ff
institutions – Van Panchayats (Uttarakhand), 
Committees formed to manage Community Forest 
Resources under the Forest Rights Act, Village Forests 
(Sec 28 of IFA), Kangra Forest Cooperatives (HP), 
Biodiversity Heritage Committee etc. 

FD staff, local residents promoting JFM or community 
forestry in the village should explore the situation in 
the village including any existing formal and informal 
institutional arrangements for forest protection and 
management – document them briefly and discuss the same 
in local discussions, so that a consensus is slowly built about 
the way forward, including towards JFM or other local 
protection options.  

Ideally some of this discussion should be preceded by 
or happen during a transect in the forest area in question – 
which can lead to a discussion of a lot of site specific issues. 
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2.5 	 Administrative arrangements for 
formation of a JFMC

The process of formation and functioning of a JFMC 
would involve the following critical steps:

Introduction ÂÂ

Discussion/s within the village regarding:ff
history of the forest, •	
current situation – forest condition, demand and •	
supply of forest produce, 
how it has arisen, •	
and what a JFMC can do to help – what could be •	
practical management options to sustain the forest 
and maintain and improve the flow of benefits 

Whom to meetff
Initially it would be important to meet with •	
opinion makers in the village
Hold hamlet wise small group discussions •	
Identify stakeholders by location, or activity (e.g. •	
graziers, headloaders) who depend on the forest.
Transect •	

Request for formation of JFMCÂÂ

Letter for forming a JFMC from as many people as ff
possible – across all hamlets, both men and women, 
should be sent to Forest Guard or any other frontline 
Forest staff of the Division. 

Initial action on Request for Formation of JFMCÂÂ

Forest Guard/Forester  to create a file for the ff
proposed JFMC
Mark copy of request up to DFO and mark it up for ff
record
Send list of steps for JFMC formation to villageff

List of Documents and StepsÂÂ

Objectives of JFMCff
Copy of Handbookff
Copy of  Rules / Guidelines under which JFMC is ff
formed
List of types of lands on which JFMCs can be formedff
Process of enrolling members of the JFMCff
Criteria and process for selection of Executive ff
Committee for the JFMC (as per requirements of 
state rules/guidelines)
Steps for preparing   byelawsff
Draft sample byelaws for the JFMC – which can form ff
the basis for customization of byelaws for the JFMC.
Preparing a village level micro-plan considering the ff
local needs and community resources available  
Steps for preparing micro planff

Sketch map of local area showing forest and •	
different zones for management
Listing of management options for each zone •	
– grazing, fuel wood collection, green fodder 
collection, no harvesting zones, etc.

Draft sample micro plan for the JFMCff
Registration requirements for the JFMC (as per ff
requirements of state rules/guidelines)
Draft MOU between the JFMC and the FDff
List of books/registers to be maintained by the ff
JFMC.
Steps for opening and operating a bank accountff
Accounting requirements of the JFMC.ff

2.6	 Who can form and facilitate the 
formation of a JFMC/EDC?

The request for formation must be signed by the area 
residents.  

Formation can be initiated /facilitated by:

Residents  ff
Panchayat ff
FD staff ff
NGOs / Research or Educational institutionsff

2.7	 How is the Executive Committee 
(EC) to be formed

Once the request for formation of a JFMC is received, ff
an informal adhoc committee may be formed to 
facilitate the process at the village level.
Election / Selection of the EC would require (state ff
specific): 

Presence and vote of at least 40% of all voting •	
residents of the area (hamlet/s, or village or as 
prescribed in JFM Resolution of the State)
When at least 33% of those present are women•	
DFOs/NGOs/ may be invited as observers.  •	

If the Body is registered, then statutory electoral ff
requirements would require to be completed.

2.8	 Byelaws for the JFMCs1

Bye-laws are an adaptive mechanism to guide the day 
to day working of the JFMC.  Bye-laws can be prepared 
and adapted to fit the situation at hand and can also be 
modified in the future.  All JFMCs whether registered 
independently or not must prepare their own byelaws.   
Bye-laws can cover a variety of issues. 

1  Reference was taken from JFM Implementation Manual, Govt. of 
Rajasthan, 2010
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A draft copy of model bye-laws for the state is attached 
at Annexure 1. (State may include it as part of their 
manual)

These draft bye-laws should be discussed by the EC and 
the key elements should be presented and discussed with 
the Gram Sabha.  Based on this two-stage discussion, the 
byelaws may be suitably elaborated and modified. 

Care must be taken to ensure that bye-laws are in broad 
conformity with the state JFM rules/guidelines, as well as 
the statutory requirements of the registration body.   This 
can be shared in the preliminary meetings.  

Once the byelaws have been revised and finalized by the 
JFMC, they should be sent to the FD for information and 
any comments and approval. 

This final byelaw may be adopted by the JFMC and 
then sent for registration.

Annexure 2: Form 1 Request for Registration of a Joint 
Forest Management Committee (State may add it as part 
of their JFM manual)

This section deals with the process enrolling members 
and registering the JFMC.
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CHAPTER 3

Setting up a JFMC:  Membership and Registration

3.1	 JFMC – Who can become a 
member, and process of being a member

All adult members residing within the revenue ff
boundaries of the area where a JFMC is being 
proposed are eligible and must be made members.  
The area could be a village or group of villages, a 
hamlet, or a combination of whole villages and 
hamlets of other villages, depending on location and 
historical relations and forest use patterns.
Membership criteria are as per the JFM resolution ff
of the state. State should “Provide quote from 
resolution”
Membership for a JFMC is open for all members of ff
the gram sabha – i.e. voting adults. (in some states 
membership is open to one male and one female 
member of each household).
The facilitator (Forest Guard or representative from ff
Forest Department) should make an attempt to 
inform all adults about the process of setting up a 
JFMC, the rationale of membership and emphasize 
that all families are eligible and should be made 
members.  Assistance may be sought from the 
panchayat and NGOs and other community based 
groups – e.g. mahila dals, youth groups, SHGs and 
any individuals or groups that had earlier tried to 
protect the forest.
For this purpose, in addition to village level meetings, ff
informal meetings should also be done at hamlet level, 
in small groups and one-to-one with individuals.  This 
will both spread word about the process, and also 
help identify active individuals who can engage other 
community as well. 
Examples should be given of nearby villages that have ff
taken on the management of the forests.

3.2	 Forms and documents related to 
membership and registration2

To facilitate the process the following forms and 
documents may be utilized. 

Record of membersÂÂ

This can be in a file or register – as per the format 	
attached.  (Annexure 3).

2   Reference was taken from JFM Implementation Manual, Govt. of 
Rajasthan, 2010

Identification Card for office bearers of JFMC/ÂÂ
EDC 

An Photo-identity card serves several purposes for the 
JFMC staff/committee members. First it serves to provide 
an identity.  Secondly, members can introduce themselves 
as JFMC staff/members both to people they meet or need 
to restrict their movement in the forest, as well as while 
dealing with other government departments. On the whole, 
it can be a tool for their distinct recognition in the society.  
Proposed format is attached.  (Annexure 4).

Information to DFOÂÂ

Once JFMC is formed, it will be registered with DFO 
and MOU will be signed as per JFM Resolution of the state 
concerned.

Registration Certificate for the JFMC from the ÂÂ
DFO

The DFO may issue a Registration Certificate to the 
JFMC after it is duly registered.   Format for Registation 
Certifiacte is attached as Annexure 5. The document will 
mention details like area of land under protection, the type 
and ownership of the land, the villages who are members of 
the JFMC etc. 

A format for the letter may be prepared and attached 
with the JFM manual.   

Alternatively, if a JFMC wants to be registered under 
the Society Registration Act, it will have to obtain a 
No Objection Certificate (where state JFM Resolution 
prevents such practice) from DFO. This letter will be sent 
to the Registrar of Co-operative Societies or their local 
representative to facilitate registration of the JFMC under 
the Society Registration Act.   

Post –registration letter from DFO to CFÂÂ

Once the JFMC is finally registered as a society, the 
DFO may inform the CF giving basic details.  A format for 
the letter and for the basic data is attached (Annexure 6). 

Receipt bookÂÂ

Receipts should be given for membership fee collected 
as well as for any other money charged from the members 
by JFMC. A format for the receipts is attached (Annexure 
7).  
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Bank account ( prior to registration )ÂÂ

An account may be opened in a nearby bank or post 
office, in the name of the JFMC, prior to registration.  
Membership fees and any other money collected initially 
may be deposited in the account.   This should have 
preferably 3 signatories, of which at least 2 are either 
President/Vice President or Member-Secretary.

Membership of people who live outside the village ÂÂ
or a member move out subsequently

Members may consider putting a non-resident member 
option in their byelaws. This will allow members who live 
outside the village to also participate in the activities of the 
JFMC, without necessarily having to be on site.  However, 
they will not be able to participate in the meeting when 
Byelaws will be adopted. Byelaws should consider the 
following with respect to non-resident members:

Voting rights ff
Level of contributions ff
Share in forest produce – self collectedff
Share in net income, as and when received from the ff
FD.
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Joint Forest Protection Committee 
 

Village Bhilwad (Mangi Tungi) 
 

Tal. Baglan, Dist. Nashik (Maharashtra) 

 

Forest Sub Division - Taharabad 
 

Date : 28/02/2002  

 

To,  

Forest Superintendent, 

East Division,  

Nashik  

 

Subject : Regarding objections to  unauthorised works and destruction 

from Mangi Tungi foothills to the hilltop of height of by using dynamite 

and bulldozer.  

 

Sir,  

 

1. It is humbly submitted to you that from the year 1996, 108 ft. 

Rushabhdev Murti Nirman Committee have started the work of 

constructing 108 ft tall Murti at Mangi peak at Mangi Tungi. 

Accordingly the trust committee e as an authorised Li obtained 

certain portion of the plateau region and is encroaching around 

100 to 150 acres. For obtaining the said land the government is 

being deceived and by abusing the position of vice president of the 

joint forest protection committee, an unauthorised road starting 

from Vadkhol Road Zero Point to the 108 Ft. Murti admeasuring 

around 2405 metres in length and 6 metres wide road (not existing 
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before) is being constructed day and night. Road is being 

constructed by encroaching completely in Reserved Forest land.  

2. For the said work no prior permission has been obtained from the 

joint forest protection committee village bhilwad, Tal. Baglan, Dist. 

Nashik and from the Forest Dept. Whereas Vice President of the 

Joint Forest Protection Committee is making people believe as if 

the work is being undertaken under the name of the forest 

committee. However the concern joint forest committee as not 

undertaken any such kind of work.  

3. It was decided in the Joint Forest Protection Committee meeting, 

to do a survey of the entire forest, to do trenching work in forest 

area and to plant important ayurvedic medicinal plants on the 

plateau and to utilise the income generated from such plantation 

for the adivasi community's subsistence through the forest 

committee.  

4. Without doing that by being vice president of joint forest protection 

committee and bye even being on the 108 feet Murti Nirman 

committee, Shri. Dr. Papdival by abusing his position as vice 

president of forest committee, unauthorisedly destroyed forest 

wealth from the foothills of Mangi mountain still 108 feet Murti 

location, destroyed reserve forest twelfth by cutting down 

thousands of trees with the help of bulldozer pokland machine and 

tractor.  

5. The said irregularities have been acknowledged by the other office 

bearers of Joint Forest Protection Committee, and Joint Forest 

Protection Committee today hereby is dismissing Shri. Pannalal 

Papdiwal from the post of Vice President of the committee and he 

has been given a notice to that effect. Forest destruction done by 

them due to dynamite blasting has caused forest wealth 

destruction on a large scale which needs to be enquired and 

equipments which are on the site need to be audited and should 

be taken into custody. Irresponsible behaviour of Shri Pannalal 
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Papdiwal and his Associates from the 108 Ft. Murti Nirman 

Committee has destroyed the forest wealth on which the 

subsistence of aadivasis depends, detailed enquiry should be made 

into these incidences and action should be taken against them for 

such behaviour.  

 

Attachment -  

 
Photo showing destruction of forest wealth and ancient murtis due to 

illegal activities.  

 
Copy for information to -  

 

Hon'ble Forest  Minister, Shri. Baban Rao Pachpute, Mantralaya Mumbai 
 

Hon'ble Conservator of Forest East Division,  Nashik 

 

Hon'ble District Collector, Nashik 
 

Hon'ble Tahsildar, Taluka Baglan  

 
 

 

 
     Sd/-  

 

    President 
(Ramesh Shivaji Pawar)  
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F. No. 7t-3o6/ 2m4.EC
Govemment of Lrdia

Ministryr of Environ:rrent, Forests and Clirrrate Change
(Forest Conservation Division)

Indira Paryavaran Bhawan
Jorbagh Road

New Delhi - 110 001

Dated: 7th October, 20L4

To
The Principal Secretaqr (Forests), '
All State /Union Territory Governments

Subz Guidelines for diversion of forest land for non-forest purpose under the Forest

(Conservation) Ac! 1.980- Exemption from the requirement obtaining prior approval of
Central Government under the Forest (Conservation) Act, 1980 for execution of
temporary work in forest lartd - reg.

Sir,

I am directed to say that ttris Ministr. has received representation that for execution of
any temporary work in forest land, which does not involve any tree cutting prior approval of
Central Governm.ent under the Forest (Conservation) Act, 1980 (FC Act) should not be insisted.

A-fter careful examjnation of the matter, I am directed to say that temporary work in
forest land which does not involve breaking up or clearing of forest land or portion thereof, or
assigning by way of lease or otherwise to the firm, person ot otgatization using such forest land
temporarily; and does not create any right on such forest land of such firm, person or
organization, will not require prior approval of Central Governrnent under the FC AcL State

Governments and Union Territory Adrninistratiorrs may authofize Otficer of an appropriate
rank, preferably the Divisional Forests Officer having jurisdiction over the forest land proposed

to be utilised temporarily, to accord perrnission for such temporary activities.

Yours faithfully,

fr*tut
(H.C. Chaudhary)

. Director
Copy to:-

1. Prime Ministels Office (Kinil attn.: Shri Santosh D. Vaidya, Director), North Block, New
Delhi

2. Secretary, Ministry of Coal, Government of India, New Delhi.

3. Secretary, Ministry of Mines, Government of India, New Delhi.

t
a

t
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4. Secretary, Ministry of Steel, Governnrent of India, New Delhi
5. The Secretary (Coordination), CabinetSecretariat, Rashtrapati Bhawan, New Delhi.

6. Priricipal Chief Conservator of Forests, all State/UT Governrnents.

7. Nodal Officer, the Forest (Conservation) Act,198O all State/UT Governments. '

8. All Regional Offices, Ministry of Environment, Forests and Climate Change (MoEFCC),
Govemment of India (GoI).

9. fointSecretary, bnpact AssessmentDivision, MoEFCQGoI.

10. All Assistant Inrspector General of Forests/ Directors in the Forest Conservation Division,
MoEFCC, GoI.

71,. Director, Regional Offices Headquarters Division, MoEFCC, GoL

12. Sr. Director (Technical), NIC, MoEFCC, GoI with a request to place a copy of this letter on
website of this Ministry.

Sr. PfrS to the Secretar5r, Ministry of Environment, Forests and Clinate Change, GoI.

Sr. PI€ to the Director General of Forests & Special Secretary, MoEFCC, GoI.

Sr. Pf'S to the Addl. Director General of Forests (Forest Conservation), MoEFCQ GoI.

I€ to the Inspector General of Forests (Forest Corservation), MoEFCC, GoI.

Guard File.

(H.C. Chaudhary)' 
Director

13.

1.4.

15.

16.

17.

a
a

,
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